CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Second Floor,
Commercisal Zomplex,
S : Indik¥anagar,

R , o - Bangalore-560 038,

Dated' 8 'JUN 1993

" RPPL ICAT ION NG(s), __ 140 of 1993- e _/

Ap llcant(S) K.Subrzhmanyzm v/s. R Accountant
2Licent(s) *+ Respondent(s) General(AaE),
s , Bangalore,

1. Sri.K,Subrahmanyam, 3 ecretery,

Sri.K.3L Ministry of Finence,

enior ~ccpuntant. Department of Expenditure.
Office of‘the CentrslSeceeteriat,
Accountant General(ﬁ&z)a New Delhi,

Kernztaka,Bangalore,

i Sri,M,Vasudeve RFo
2. The Accountant Generzl(A&E), ;T‘ N G Stng éo sel
Karnatska,No.1,Residency o e Beigdngun ’

High Court Building
Park Road,Bangalore-1, Baggalore-1. ’

SUBJECT:- Foruarding of copies of the Order passed by

the Central Rdmlnlqtratlve Tribunal,Bangalore Bench’
Bangalore., ;
Please find enclosed harewith a copy of the CRBER/
STAY/INTERIM ORDER.passed by.this Tribunal in the above said
applicatien(s) on --3rd June, 1993.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ BANGALORE BENCH : BANGALORE

DATED THIS THE THIRD DAY OF JUNE 1993
Present:
Hon'ble Mr. Justice P.K. Shyamsundar ... Vice Chairsan

APPLICATION NO. 140/93

K.Subrahmanyan,

Senior Accountant,

Office of the Accountant General [A&LE],

karnataka, Bangalore. .+« Applicant

V.
1. The AccountantGeneral,
A&E, Office of the Accountant
General [A&E}, Karnataka,

No.1, Residency Park Road,
Bangalore-1.

2. Union of India represented by
the Secretary to Govt. of India,
Ministry of Finance,

Departiment of Expenditure,
Central Secretariat,
New Delhi. ..« Respondents

[Shri M. Vasudeva Rao ... Advocate]
This application having cane up for hearing before this
Tribunal today, Hon'ble Mr. Justice P.K. Shyassundar, Vice-Chair-

man made the following:

ORDER

1. Having heard the applicant appearing in peson and
the learned counsel for the respondents Shri M. Vasudeva Rao
it transpires that while fixing the pay scale of the applicant
herein in terws of 0.M. dated 3.8.1990 no consideration 'is paid
to the specific injunction under Rule 7 of the CCS [Revised Pay]

es. In the counter statenent filed oa behalf of the Governnent

is stated that although pay fixation was not done under Rule
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7 sanething was done under Rule 9 and the sanme be treated as
done under Rule 7. This coatention clearly is unacceptable.
It becaoces apparent that the fixation of pay on the basis of
Rule 7 has not been daone. 1In the circasstances I direct the
sage to be redoqe.

2. Hence it is I allow this application, quash the
impugned Office Order dated 4.9.1992 and direct the respondents
to re-do the applicant's pay fixation in terams of 0O.M. dated
3.8.1990. Refixation to be done within three months fran date

of receipt of a copy of this order. Let a copy of this order

be furnishedto the respondents ianediately. No costs.




Applicant

KoSubrahmanyam

~Advocate for Applicant
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IN Person

In the Central Administrative Tribunal
Bangalore Bench
Bangalore

ORDER SHEET

cp(civ) Application No...... ..3‘*‘ ..of 1893

in DA No.140/93 Respondent

The AG(R4E), B'lore & anr

Advocate for Respondent

Date

Office Notes Orders of Tribunal

VR (MA) ANV (K3)
11.10.93

Heard the applicant in person.
Ve, hereby, direct the alleged con-
temptners i.e, the respondents, hav-
ing regard to the represen ation made
by the applicant and the interim
reply of the respondents in memo
dated 14,9,93 that the matter should

be tinalised wvithin tuo months from

the date cof receipt of a copy of thie
. order.

Accordingly this C.F. disposed

oft, on the ground that at this stage
' v emmife s
. there is no contemptlby the respon-

dents,
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